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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

BANK DRAFT, Mr,Tripathy undertakes ';

i ,
eey KD ) “semone o to deposit the amount of 51800/~ in shape

2

\ Z R‘—é}‘ﬂ@’rﬁk@ of BANK DRAFT in course oflOth of June, 2007,
Ceurd peeno ) on payment of the aforesaid additional amount
&~

of B, 1800/~ in shape of BD,this 0,A.No,1425/

WQZ/ 2003 be confined in respect of Applicant
C . Cq,bl)«,, No,1 and separate OA numbers be assigned to
( ' .
(W o) g each of the Applicants 2 to 37 for statistical
E Y~ .
Clvgw purposes,Subject to aforesaid conditions,

this I,A, stands disposed ofe.
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' Each of the Applicants} 37 in numoer/,
(\)) have claimed regularisation benefits from an
{\_Q,M/

earlier date;in this OriginalApolication

b

A under Seection 19 of the Administrative
: ” )
: ,lv) ' Tribunals Act,1985, Railways have al recady

set up a Committee [com;s rising of three
Members)to look to the grievances of the
present nature of various individuals; &
so that they can act promptly on the

matters at issue,In the said premises,after

hearing Mr.Tripathy,leamed Counsel appeaning

o aaihaen Aot el

for the Applicants and Mr,P,C,Panda,Learned

A “itional standing Counsel for the Railways

(on whom @ copy of this 0,A, has already “een

. . servei>an<}i§oemsing the materials placed on
. ' record, this 0,A, is disposed of with
. .
o ¢ direction to the Respondents to place
° . all materials sertaining, to the 37 Appldicant.

beforeg the saild Comnittee constituted by the
[ ]

Radlways for due examination of individual
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cases and to act on the said verification,within
a period of 6 months from the date‘of receipt of

a copy of this order,

withthe above observations and directions,
this 0,A, is disposed of,
Send copies of this order} alongwith copies

of the 0A,tothe Respondents and free copies of this

/
order be handed over(with details of cause title)
i to learned counsel for both sides,Applicants are also
g B given liberty to place all possible materials/
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S e, S\ N of E,C,Railways,Chand mesekharpur, Bhubaneswar in shape
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additional materials before the Project Manager(Con,)




